IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH

AT HYDERAEAD

* kK
| 0.a.628/97. | | Dt. of Decisien : 5-3-98,
1. #.Janardhan Reddy
2. K.Naga Kumari .. Applicants,

Ve

The General Manager,

Ordnanee Factory Preject,

Min. of Defence,

Gevt. of India, Yeddumailaram,

Médak District (A,F.) .. Respondents.
L]
Coeunsel for the applicants : Mr. B.Naveen Rao
Counsel for the respondents. i Mr.V.Rajeswara Rao, AdEl.CGSC.
| CORANM:

THE HCON'BLE SHRI R. RANGARAJAN : MEMBER (ADMN.)

THE HON'BLE SHRI B.S.JAI PARAMESHWAR : MEMBER (JUDL.)
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1 | ORDEB
ORAL ORDER £ER HON'BLE SHRI R. RANGARAJAN : MEMBER (ADMN. )

~

Heard Mr.P.Naveen Rao, learned counsel for the
applicants and Mr.V.RajeSWE;ra Rao, learned counsel for the
respondents,

2. To-day MA,34/98 in>this OA was listed for giving

towed Commsals
some Girecticn as asked for in that MA. Both the ﬁ&éesLagre
that the OA itself can be disposed of in view of the reply given
in this CA, Hence the Oa is disposed of as under:-

There are 2 applicants in this OA. They hag&,been
considered for posting as Data Entry Operator Gr-A. The names
of thdse two applicants are at serial No,17 and 25 respectively
in the selecf list . It is stated that 14 applicarts have been
already appeinted and the.xgpiiﬂﬁE§ serjal Ne.23 who was an SC
candidate was also appeinted against the ‘reservation quota.

Both the applicants in this OA are yet to be appeinted. It is
stated that the applicants‘are=n%§ Waiging for appointment foreot
very leng time prebably abeut 8 years and they reguest that they
sheuld be aprointed forthwith as vaéancies are available,

3. This Oa is filed préying for a declaration that the
acticn of the respendents iB not appeinting the applicantg to
the post of Data Entry Operator Gr-A is arbitréry and for a
consequential direction to the respondentg tc appoint them to
the post c¢f Data Entry Operator Gr-A or in thé alternative to any
cther suitable post with all consequential henefits.

4, : The aprlicants are tc be appelnted from the open
market, Hence they can be appointeé only in that pest for which

they are selected. The question of appointing them in any other
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suitable postzgifnot arise, Hewever it is for the applicants |
to represent suitably if they can be appointed in any other ‘
post due to qgualification apd other,attainmgnts. The Tribunal '
cannct givé any direction to appoint themtény other sultable |
posts in view of the fact that their names are included for
posting as Datz Entry Operator Gr—ABJH}

5. In para-6 of the reply it has been stated that the
offer of appointment to the selected candidated depends on
availabiiity of vacancies in the grade, Therefore, as and
when vacanaies arise in the grade of LPEg, fhe applicants® case
will be considered depending on their'merit position in the
panel of Qaiting list.

6. | From the above submission of the respondents, it is
evident that the applicants sre due tc be appointed when their
turn comes and vacancies are available. Hence we are,nc hesitation
Egggg;g that the case of the applicants should be considered to
£111 up the vacancies as and when arise if there is need to £ill
up those vacancies, The learned counsel for the applicants submiub
that there are about 7 vacancies at present and henge the turn of
the applicants ha@é,already come and hence they should be appcinted

_ Al
fcrdhwith, It is not for us to decide whether the applicantsto

Ao g2lic (TN N FY

be appeinted even if there is va;ancies aszggpendﬂ upon the work~
load of . the department to appeint candidates from the epen market.
Haweveg}the applicants ﬁay now submit a detailed representatieq/
if so advised}if there are vacancies and they are of ‘the ebini@n-
that thiszvacancies are to be filled urgently, within a peried of

one month from the date of receipt of a2 copy of this judgement,

If such a representation 1is received then the respendents bhoulg
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dispose of the representation-statinq'whether the vacaiicies .

are there and also =tat1ng the reason for not filling those

o pllizpapand o

posts if vacancies are ‘avajlable for con51derat10qﬁncceQSaryChﬂ .

.ok =

to be taken note of while filling up the vacancies, The reply

tc the representatien should be given te=biat within two months
| from the date of receipt of a cepy of that representation,
7. With the above direction the OA.is disposed of:

l No costs,

ARAMESHW AR) {R. RANGARAJAN)
(JUDL.} e MEMBER (ADFN. )
Ao |

;i l .Daﬂeg {gﬁt}l March,_ 1998, :
! ; {bictated in the Open.Court) : (h“: ‘

EL | spr _ | | —ﬁi:Q “ﬁa;-?\‘




ve

§ .5 -
0R.528/97
Copy toi- )
1. ! Tha General Mandger, Ordnancs Factory Projsct, Min. of Defsncs,
Yaddumailaram, Medak Distrcti. ! ‘ ‘
2.! Ona copy to Mr. P.Naysan Rao, Advocate, CAT.; Hyd.
3.| One copy to Mr. V.Rajeswara Reo, Addl.CGSC., CAT., Hyd.
4, One copy to D.R.{A), CAT., Hyd. ‘
5. One duplicate copy.
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